
F.No.01ノ 85/171/00014/AM18ノ DES‐ Vi

DIRECTORATE GENERAL OF FOREIGN TRADE
DES―VI(FOOD&MISC)

Meeting No. 07/18 was held on 14.12.2017 for the licensing year 2017-18 to
consider cases under Duty Exemption/Remission Schemes (Chapter-4) of Foreign Trade
Policy 2015-20 pertaining to Food & Mics. Products under the Chairmanship of Sh. N.P. S.
Monga, Addl. DGFT. Following members were present in the meeting:-

S No. Name of the Officer Designation Department
Technical Authority in attendance

Sh.Bikram Nath Assistant Director MFPI
Officer in attendance

Sh.Ashok Chander Bhatt FTDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this
meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(a)(vi) of Hand book of procedure of FTP 2015-20 updated as on 01.04.201s.
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Case No.:1ノ 7ノ85‐

ALC3ノ 2017

l HQ File

l  :01/85/050/00095/AM18/

Case No.:2′ 7ノ85…

ALC3ノ2017 TOBACCO(INDIA)
PRIVATE LIMITED,

‐ALC3/2017
1412.2017

Party Namei OHSUNG  Meet No/Date:7/85¨     Status
ELECTRONICS INDIA  ALC3/2017
PRIVAttE LIMTIED     14.12.2017

RLA File              Lic No/Datei311 0066894 Deferred
:31/83/040/00093/AM18/ 24102017

Decision : The committee noted that comments are awaited from Department of lndustrial
Policy and Promotion. Therefore, committee decided to defer the case.

Party Name:PELICAN  IMeet No/Datei7/85-    Status

12 1HQ File               RLA F‖ e              Lic No/Date:0510404507‐ Deferred
:01/85/050/00096/AM18/  :05/24/040/00322/AM18/  06112017

Decision : The committee noted that cornments are awaited from Department of
lndustrial Policy and Promotion Thereforel cornrnittee decided to deferthe case
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Case No.:3′ 7ノ85…      Party Name:MORDE   IMeet No/Date:7/85-    Status
ALC3ノ2017         FOODS PN/T.LTD     .ALC3/2017        1

‐14.12.2017           1

1HQ File           RLA File           Lic No/Date:0310816584 1Approved
101/85/050/00097/AM18/ :03/95/040/00576/ノ Mヽ18ノ  127102017

Decision: Based on the technical cornrnents of Mlnistry of Food Processing lndustries

3 furnished vide their O M. No E-14011/40/2017¨ ED dated 13 12 2017, the Commlttee

approved fo‖owing adhoc norrns:―

Export item Quantity lmport item Quantity

Cocoa Butter l Kg Cocoa Mass 2 kgs

‐ IRA may take consequentia:action as per Po:icy′ Procedures.

‐Case No.:4′ 7′85…      Party Name:MORDE   Meet No/Date:7ノ 85-   ‐Status
ALC3ノ2017         FOODS PN/T LttD     ALC3/2017

14.122017

4 HQ File               RLA F‖ e              Lic.No/Date:031 081 6332 1Deferred
l  :01/85/050/00098/AM18/ 103/95ノ040/00533/AM18/  12.102017           1
:Decision :   The commntee nOted that comments are awaned frOm Ministry of Food

F)rocessing lndustries.丁 herefore,cornrnittee decided to deferthe case

‐Case No.:26′5ノ85‐     Party Name:KERRY   Meet No/Date:7/85¨     Status
ALC3ノ2017 INGREDIENTS INDIA  IALC3ノ 2017

PVT LTD 14.12.2017

HQ File             RLA FIle            Lic.No/Date:031081380 1 Approved
‐  :01/85/050/00080/AM18ノ 103/94/040/00177/AM18 2
11            1/ 07.062017           1
‐
Decision: Based on the technical cornrnents of Ministry of Food Processing lndustries

furnished vlde their O M No 4(8)/2017-DGFT dated 20 11 2017, the Committee
5 approved fo‖ owlng adhoc norrns:―

Export item Quantity !mport item Quantity

Lactose Monohydrate

BP/EP/USP― NF
1.00kg EDIBLE  LACTOSE ノ

REFINED    EDIBLE
GRADE LACTOSE

1.02 kg

RA may take consequential action as per Policy / Procedures.
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Case No.:28ノ5ノ85‐     Party Name:VIVA FOOD IMeet No/Date:7/85-   Status  l
lALC3′2017          PRODUCTS         ALC3/2017

14.122017

6 HQ File             RLA File            Lic No/Date:0310814132 Deferred l
:01/85/050/00082/AM18ノ   :03/95/040/00179/AM18/ 12006.2017

.Decision: 丁he committee cOnsidered the case as per agenda and decided to ca‖  record ol
lconsumption for relevant batch relating to expOrt product from the firm                         ヽ

ICase No.:7ノ 6′85¨

ALC3ノ2017
Party Name:VVIN¨ TEL  Meet No/Date:7/85-    Status
PEN AND PRODUCTS ALC3/2017

1412.2017

IHQ File           RLA File          Lic No/Datei24100422411 Approved l
:01/85/050/00093/AM18ノ :24/24/040/00012/AM18/12706.2017           .           :

Decision : Based on the technical cornments of Department of lndustrial Po‖ cy and
Promotion furnished vide their O M  No   7/460/2017-TSVV dated 30 11 2017, the

Committee approved fOIlowing adhoc normsi―

ExpOrt:TEM Quantity
(Numbers)

lmport item Quantity
recommended

BALL POINT
PEN
TOttAL  NET
WEIGHT OF
PP IN ttHE
FINISHED
PRODUC丁
98400000
KGS    (Net
Weight of PP
Content in the

finished

product should

not  be  less

than  0 00656

KGS in each
piece of Export

nem)

15000000.000 Polypropylene
Granules

1,00,368 kg.

RA may take consequential action as per Policy / procedures.

17
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for non issue of Advance Authorization in respect of Milk and Dairy products under whole
Chapter 4 of FTP and decided that this is a policy issue involving Foreign Trade policy
,and any decision for change in this regard has to be taken by DGFT only. Hence
'Committee decided that Technical Authority i.e. MFPI may re-examine the issue and give
comments.

case No.:16/5/85- Party Name: TASTy BlrE Meet No/Date:7/g5- statusALC3I2O'17 EATABLES LIMITED ALC3I2O17
14.12.2017

HQ File RLA Fite Lic.No/Date:3110066859
:01/85/050/00070/AM18/ :31t83t040/00068/AM18/ 02.09.2017 oeferred
Decision : The Committee considered the observations/ request of Ministry of Food
Processing lndustries furnished vide their O.M. No. 4(19)12014-DGFT dated 22.11.2017for non issue of Advance Authorization in respect of Milk and Dairy products under
whole Chapter 4 of FTP and decided that this is a policy issue involving Foreign Trade
Policy and any decision for change in this regard has to be taken by DGIT only. Hence
Committee decided that Technical Authority i.e. MFPI may re-examine the issue and
give comments.

か



Case No.:9′ 5ノ85…

ALC3ノ2017

Fo No.01/85/171ノ00014/AM18ノ DES‐Vi

Party Name: IMeet No/Datei7/85-
ALC3/2017
14122017

SHOCKLEY HALL
ELECTRONICS(P)
LTD

HQ F‖ e              RLA F‖ e             Lic No/Date:0210207751
:01/85/050/00063/AM18/:02/24/040/00065/ノ Mヽ18/13.072017

Decision: Based on the technical comments of Department of lndustrial
Promotion furnished vide their communication No. 7132312017-TSW dated
the Committee approved following adhoc norms:-

Policy and

20.11.2017,

10

Export ITEM Quantity
(Numbers)

S:.

No.

lmport item Quantity

Soft   Stuffed

丁oys

Containing

l.Circular

Knkted

Fabrics-15220

Sq A/1t,2.Nylex

…       2610
Sq.Mt,3.Poly

Fiber-5885

Kg,4.Plastic

Parts -100000

Nos,5.Ribbon―

14706

Mt,6 Velcro―

6130 yd,7.elec

Module-50000

No,8. Battery¨

100000

No,9.Packing

Materials―

200000 No..

50,000.000 Circular Knitted
Pile Fabric Made
of Synthetic Yarn

0.33478 Sq. Mtr.

2. Nylex Brushed
Tricot

0.05739S.Mtr.

3. Polyester Staple

Fiber

0.1 2Kgs

4 Plastic Eyes Made
of ABS Plastic

Netto Net

5 Ribbon 0.16 Mtr.

6 Velcro 0.125 Yd

7. Electronic Sound
Module for Toys

Netto Net

8. AA Alkaline

Battery

Netto Net

9. Packaging
materials
containing - Gift
Box, lnsert,
lnstruction Sheet
and Carton Box

As per Packaging
Policy

崎し,

¬
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Party Name:Jindal
Drugs Pvt. Ltd.

IMeet No/Date:7/85‐

ALC3/2017
14122017

IStatus

‐      222      1Party Name:.signature Meet No/Date:7/ё 6-‐Estates           ‐ALC3/2017
1                1                   114.12.2017

1白01i161        1良 亡A File:         IAa↓ ムh6e
01/85/50/00040/AMl 102/24/40/034/AM12    Authorization
2/DES VI                          INo.0210159359

dated 23.05.2011
Fixation of ad-hoc norms for export of iea Bag with rea packed in Tin Box etc.

Decision: The committee considered the MFPI's comments furnished vide their letter
No. 4(16)12017-DGFT dated 20.11.2017 and decided that Technicat Authority may
consider those items for which ratification can be established.

Status

Deferred

12

223 Party Name:lndian   Meet No/Datei7/85¨
○|lseeds and Produce lALC3/2017
ExpOrt PromotiOn     dated 14 12 2017

1Council          l

Status

Approved

:13

01/85/171/131/AM17/D
ES VI

Modification of SION existing at Sl. No. K-36 for export product "Food product (Hulled
Sesame Seed).

Decision:. The Committee noted the comments of Ministry of Food processing
lndustries received through their oM No. 4(6)t2017-DGFT dated 27.11.2017and
subsequent mail dated 19.12.2017. After considering the comments Committee decided
to allow 25o/o wastage and accept for SION amendment existing at S.No. K-36 to allow
import of 1.33 Kg of Raw Sesame Seeds for export of 1.00 Kg of Hulled Sesame
seeds and recommended to DGFT for issue of public Notice

\-t.\i1.Ytt
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224 Party Name: M/s. rMeet No/Date.Ttg1_
: GtaxoSmithKtine ALC3t201t

(cSK) Consumer 14.12.2017
Healthcare Ltd.

HQ File .01 l85t 17 1 t12}tAM14tDES.Vt

Reiected‐

14 Amendment in descttption of expOrt ttem from“ Malted Milk Food"to“ Mahed Milk
Food/A/1alt based Foods(Malt Food)"

IDecision:丁he Comnnittee noted the cOmments Of Ministry of Food Processing lndustttes
received through their(DM No 4(12)/2014-DGFT dated 28.11 2017 After conside百 ng the
comments Commltee decided to reiect the case as ttechnical Authottty has stated that‐

IMa‖ based Foods and Maked M‖ k Foods are different and a separate SI(DN Norm could

lbe fiXed up solely for Malt Based Foods .

Case No.:6ノ 26′ 85¨     Party Name:丁ASTE L
IALC3′2013         FINE FOOD PRIVATE

LIMI丁ED
HQ File RLA File

101/85/050/00167/AM14/:03/95/040/00819/AM14/

Decision : Based on the technical cOrnments Of

furnished vide their O M.No. 43/DGFT/2012

fo‖ owing adhoc norms:―

Status

Meet No/Date:7/85-     Status
ALC3/2017
1412.2017

Lic No/Datei0310765542 Approved
10.012014

Ministry of Food Processing lndustries

08062016, the Cornrnittee approved

l  i

1151

RA may take consequential action as pe@

Export:TEM Quanlty lmport item Quantity

RED MASALA PASTE.(READY
丁O  EAtt  FOOD  ITEMS  /
INSTANttFOOD      ITEMS).
丁O CONTAIN 91.02 M丁  OF
TOMATO PASTE

260.00M丁 丁OMATO PASTE 26 00 MT

|

|

|
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TASttE L
PRIVAttE

RA may take consequentialaction as per policy / procedures.

ICase No.:28′ 7′85‐
ALC3ノ 2014

ICase No.:8ノ 6ノ85‐   IPart'NameiMoRDЁ   IMさ 61 No/Date:7/85¨
IALC3ノ2017      1FOODS PVtt LTD    IALC3/2017

1                   114.12.2017

由0由に     ILA由 |さ      Iは 6ヽ′bム長姜6016ё 46ブ6,
:01/85/050/00094/AM 103/95ノ040/00467/AM18ノ 1409.2017

Status

IStatus

to defer the

IApproved

Food Processing lndustries
13.12.2017, the Committee

18ノ

0ここigion:Bム gea 6n the tさ chhi6占 166品品さhig 61 Miハ iζlly of
fumished vide their O M No E… 14011/40/2017-ED dated
lapproved fo‖owing adhoc norrns:‐

rRA may take consequential action as per Policy′ Procedures.

Export ITEM Quantity lmport item Quantity

RED MASALA PASTE 200.00 Kg 丁OMATO PASTE 20.00 Kg

Export item Quantity !mport item Quantity
Cocoa Butter l Kg Cocoa Mass 2 kgs

HQ File           ‐RLA File          Lic.No/Date:0310706518
:01/85/050/00133/AM13/103/95/040/00225/AM13/114.12.2017

Decision:F破 ation ofadhoc norms under 6古 亀41プ 6f ttЁ I,ψ61:11              1
1Decision:Based on the technical cOmments of Arlinistry of Food Processing lndustttesl

61肥
器 肌 鼎 Ry・

Nα ttDGFW劉 2ぬねd“J ttQ heCOm面 腱 e叩
「

釧d‐

226 No/Date:7/85¨

14.12.2017


